BEFORE THE ADJUDICATING AUTHORITY

NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
COURT 1

C.P. (1.B) N0.169/7/NCLT/AHM/2019

Coram: HON’BLE Ms. MANORAMA KUMARI, MEMBER (JUDICIAL)
HON’BLE Mr. VIRENDRA KUMAR GUPTA, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING THROUGH VIDE NFERENCING BEFORE THE
AHMEDABAD BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 23.02.2021

Name of the Company: Canara Bank
V/s
Nakoda Ltd
Section: 7 of the Insolvency & Bankruptcy Code, 2016
ORDER

Learned senior counsel Mr. Navin Pahwa is present on behalf of Petitioner.

Learned counsel Mr. Jaimin R Dave is present on behalf of Respondent.

Learned senior counsel Mr. Navin Pahwa submitted that the issue. with regard to
limitation is sﬁll pending before the Hon'ble Supreme Court, hence, matter is required
to be adjourned.

List the matter on 23.03.2021

g

(VIREND UMARGUPTA) " (MANORAMA KUMARI)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Dated this the 23" Jay of February, 2021.
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